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" HIGH GOURT OF JUDICATURE AT HYDERABAD FOR THE STATE oF
 TELANGANA AND THE ‘STATE OF ANDHRA PRADESH

.Ai.LOTMENT AND occ_uPAch OF LAv;(vEns"cuAMBER'skutES 2015

1 'TITLE These Rules shall be called ngh Court of Judlcature at Hyderabad C e
- for the State of Telangana and the State of Andhra Pradesh Lawyers '

' :-.'Chambers (Allotment and Occupancy) Rules, 2015

. 2 “.’ I.IgIBI s Such of those Advocates, who have been regularly
! pracl:icing before the ngh Court: for 20 or more number of years, are only'
' eligible for applylng and’ allotment of a chamber ¥ g L

N 3 K Only Advocates practlclng in the ngh Court of Judlcature at Hyderabad for .-

. the State' of Telangana and the State of Andhra Pradesh -and who_ are‘f 9

'. ".members of the Bar Assoc:atlon and &re permanent resldents of Hyderabad'-
. shall be considered eligible for allotment of Chambers All appllcatlons for

- "_allotment of Chambers will be. consrdered by the Chamber Allotment-.- -

- -~.._Commlttee conslstlng of three Judges of. thls ngh Court and constrtuted by
' ..-,the Chlef Justice. ' S '

. 4 & Normally, and subject to the dlscretlon to be exercnsed by the Chlef Justrce, .
i Chambers shall be allotted duly folloWlng the prlority set out hereln B

(i) Such of those Advocates who functloned as Advocate(s) General for
the State(s) earller, - - : o S

o (n) The Senlor Advocates de5|gnated as such by. the High Court are to be' 4
o allotted 75% of the Chambers, duly taking into account the overall
standlng of the apphcants at the bar S

3 "" (lll) Such of those Advocates, who have 25 years. or more years of ,
P sl:andlng at the Bat; who have entered at least 25 or more number of.” ‘-__
o .‘appearances in cases per year. for the Iast 3 years trll the date of“'; '
: : 'submlsslon of applrcatlon and contlnue to practice |n thls"l;lrgh Court -
| "get.the next prlorlty The allotment under this pnor shall be made"-

_' followlng the standing at the bar among the appllcants



H FH . -

(u) The amount of securlty dep05|t equal to one yearfs licensle fee ﬁxed by '. :
the Chamber Allotment Commlttee or such amount as may be fixed by
the Allotment Commlttee from time to time shall be pald in advance by |
the allottees on allotment by way of Demand Draﬂ: dravqn in l‘avour of : ;
the l,legistrar (Admlnistratlon) of the High Cqurt of . Judlcature at

- provlded by the Reglstry

l
!
l

(iv) The remainlng number oﬁ Chambers, lf any, mayf ‘be cohsiclered for:
- allotmeht among the remaining applicants duly follownng the norm-of " -
_ '.'.enterlng at least 25 appearances for 3 years preceding lthe date of
i _"_.._._;._consrderatlon, on first come first served pnnr:rple e g’.-" -

"'_-.‘-(y)":'If a Joint appllcatlon IS made by the Advocates, alllthe ap;llrcants must a3
"'-,-..jsatlsfy one or the other of the pnorltles spelt out abovel The least'
prionty amongst the applicanis wnll be taken as cntierla for allotment of .
_Chambers to the applicants SO - -

.- The Chamber Allotment Commlttee, on consndenng thé applicatlons placed
";'_”':before it from time to time, shall make recommendations to the Chief
Justice f0r allotment of Chambers to the Advocates froh1 time to time The
i .:Allotment Committee whlle maklng recommendations for allotment lf any,
| : :fshall, call for informatlon elther fr0m the Bar Assocnal:ion ar Bar Counc1l to : ;
o :'-'satisfy ltself with regard to their membershlp in the Assomatipn, detalls of "

_cases ﬂlecl by them and also their place of resndence _i

' :.The Chlefl Jushce, in consultatlon wnth the Chamber Allotment Comn'ﬂttee NS
.'".'Imay allotlthe Chamber to an Advocate who is Phy#ncally thallenged or o

o otherwise deserving, by relaxrng the ellglbllll:y criteria u!nder Rule 2.

".f.'f'Applications for allotment of Chambers shall be made |h the prlescribed form

(l) The licence fee for each Chamber shall be such an‘iount as may be ﬁxed '

by the Chamber Allotment Commlttee from time to ]tlme ' g

! Hyderabad for the State of Telangana and the Stalle of Anqlhra Pradesh.
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The amount of llcense fee shall be payable annually for the period'-: __

~ comrhencing from 1St January to. 31St December of every year i
: 'advance, latest by 15lj1 January bf -ach year by way ofa- Banker's:-'.,“

';cheque or Demand Dral’c drawrion-, -a Local Bank in. favour of the-:.-.-.'
o .'Reglstrar (Admlnrstratlon), ngh Court of Judrcature at Hyderabad for the‘ * :
State of Telangana arid the State of Andhra Pradesh ' C

W

In: case of the allotrnent of: Chamber is in mrddle of the year, advance_;_:' "

" .'payment of licerise. fee shall be made from the date- of allotment to 31“5 ot
.December subJect to. payment of secunty deposrt in terms of Rule 8 (n);' e

. ."'"'supra and : ithereaftef, the same shall be payable as Pe" the terms'-
AP ?prescrlbed above ' L o

@ LR
for the Chamber Allotment Commrttee 0 deduct the amount from the""."ﬁ A 1

If an allottee fails to pay the llcense fee as. prescnbed lt shall be lawful '

securlty deposlt made by the? allottee Whrle maklng aPPllcatlon forz.,”"j'.

i

. allotment of'Chamber and to take action for hls evrctron .'i

The llcense fee is revlsable at the dlscretron of the Chamber Allotment';'-}'.".-'~ '

AN Commlttee from time to tlme

TERMS AND GOND

ERI
s’,,- A R {Jah T

H_.y_

ITIONS E)F DCCUPATION :

Allotment of Chambers shall be lnrtrally made for a penod of three years S

Allotment Commlttee, once ln every three years subJect to the t‘ollowmg terms-i','_:.-"' '

(m)

S subJect o renewal by the Chref Justlce on the recommendatlons of the Chamber.f." il # \

Tl and condltlons

Every applicant for allotment of chamber shall file- an" aﬂ’davrt i the '

: s_'proforma supplled by the Hrgh Court undertaklng that he/she shall;-'f.;. e
N vacate, the Chamber on ‘the expiry of :the. - periad of: allotment or on, .
.+ terminatigh of. allotment and-hand-oyer the: Chamber; to the High Court:'-'_. ke
L '..-":,-'W'thOUt any demur al’cer paylng all the arrears due, i any, on the date of L =
.' hlsvacatlngthe Chamber. ‘ SRR |
: (ll) The allotliee rshall not make anY stn.lctural alteratlons or addltrons to: the{':"'_'; R
‘ o ,Chamber, allotted to hlm/her wlthout the wrltten consent of the Chlef-':.;'-.-' L
"":.:Jusbceorhlsnomlnee.. . P SR

The allottee shall be responslble for proper Upkeep and marntenance of | y

'-thechamber CoL DA, T el o R ~
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The alloti:ee shall be responslble fOr any damage caused to- the

-t . Chambers or to the semces provlded jdiereln

k= No Allottee shall use hls[her Chainber “before 8 00 a. m or alter :
'-'-'{-_‘800pm. on anyday. _ S a
N -The ailottee shall not use the Chambers except for the professional work

s a Lawyer ' ,. _ ; :

o 'ihe allottee shall lndemnify the Chief Justlce agalnst any loss o L‘laim .
A prefe"rred agalnst him. by third: parties as a resultjf acts orf omlssldhs by .
it the allottee of his agen’rs relatlng to usage of Cha ' '

bers

: .:"'Ihe license fee and other lncidental charges, lf lany, sh{all be pgiyable B
e also for the period during which the ngh Court reqnains closed

) The allottee shall- not conduct himself in-a marlner whlch mayl cause |
o j'nulSance and annoyance to any ad]olnlng neighbdurlng allattee. _

: The allottee shall n no event operate, nor shalll be construed 50 .as: tol-
create, confer or grant any lease or sub-iease, tenancy or sub—llenancy -
_ - .:. or any rlght title or mterest ihto oF upon ‘the- Chamber in favoul' of l:he

f allottee AR ‘ -
L ) " “Thie allptmient shall b effectlve from thé gte anwhich the Chamber Is
‘ ‘.'_‘-. made available for occupation pursuant o an order of allotment T the
A Chamber Is “not occupied wrthin o’ weeks. of the avallabllity,

P L "~_ _' allotment shall be' deemed to be cancelle¢

The allottee shall ‘ot lnstall In the Chamber' any adprtlonal electrlcal 2

appliance without the prior permisslon In wnting to the Chief JUSﬁce or . . |

3 hlsnominee. S N

.Each Chamber shall have sepalate electrlc meter andl th_.'e allottee .sha_li |

A pay the electric bil wlthln the stipulated time '

). 5 Where an allottee dles or retires from practlceldue to any mcapaclty or, Is
dlevated as @ Judge: and hisfher: narfie- isi deleted from the ‘list of
‘ .‘."allottees, the application of his’/her spouselsonldaughter for allotment
b may be consldered on special basis if-the spouselson/daughter isin
BRLER practice and ellglble for suchxallotment prowded ;such appllcation is
AN made within 3 months of such deathlretirement from practice ]

elevation



5
(ll) Subject to Rule 10(1), in case of death of an allottee, cancellatlon or' ey
.'termlnatloh -of allotment or surrender of the Chamber under occupatlon. S

" ofan allottee, allotment shall theni be made avallable to the next allottee "';."- =
R waiting n the list. For this purpose, the Registry shall prepare a- Waltlng Sk gl

- ‘Llst ‘with the approval of the Chamber Allotment Commlttee and update L R

.thesameﬁ'omtlmtetotlme . e Sl e
11 OWEgg O]i ENTBY' The Reglstrar (Management) or any other’.. R
. authorlzecl person shall Fave the power to enter and lnspect and cause 46

be entered and lnspect at all reasonable tlmes any Chamber allotted to an T

allottee I

- 12. TERMINATION oF ALLOTMENT' The allotment of Chamber shall stand"_'f-_',‘.

cancelled If the allottee ceaSes to be a. member of the Bar Assoclatlon o hlS - :,

| name ls removed from.the roll of the Bar Councll of the, State The allotted'ﬂ.;_,‘fj ;
Chamber shall also get cancelled on the allotee ceasing to be a- regular",_'fj’-_: t‘i:':: '
practltloner ln the ngh Couirt or the allottee commlts breach of" any of the B

Rules mentloned above

-

. vacate the Chamber wlthln a perlod of 15 days from the date of recelpt of,_ LN

-13’. EVICTION- on termlnatlon or cancellatlon of allotment the allottee shall' '- "'."";_

the order of termlnatlon or cancellatlon, as the. case may be, and if he/she.-}:-' SRR

falls to do so, the Reglstrar (Management) shall be entltled to take";.:_e ) :
possesslon of the Chamber from hlm/her and ls authorlzed to take such_‘.'--.-:'.ff:'."_ -

possesslen even by breakrng open the locks ln case of- necesslty However ' ;_.f Tl

a panchanama be drawn before and after such action’n the presence of'f';

etes Temt e

. members of the Staff of the ngh Court -

at least two lndependent wltnesses who may be elther Advocates or_l. |

14 Occupatlon of Chamber each day beyond the perrod of 15. days shall be { S

treated as unauthorlzed occupatron and the concerned allottee shall be :'-,;

llable to pay the damages/charges @ Rs 1000/- per day
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The Registrar (Mlanagement) o, the person nomlnated by the Chamber '

-------

Allbtment Commlttee ls permitted to representr the ngh Court in all the

TR i proceedmgs, concernlng the sa‘me

?

16. , REMOVAL OF DIFFICULTIES If any diffi culty anses in glvlng effect to .
' the provlslons of these Rules the Chamber Allotment Commlttee, may, as

' :' '.- ocqaslon requlres by order, do anythlng which appears to lt to be necessary o

3 . for the purpose of removlng the dlft' cull:y wnth llhe concUrrence of ﬂ1e Chlef
' = : _'-z.‘lustlce,. “ o
LT iy I any questlon arises from the lnterpretat oh of the Rules, the same
; LIRS shall be referred o the Chamber Allotment |Commltl:ee and the decrslon o
O AN . fthe Chlef Justlce taken shall be final. S h
‘ L (ll) The Chlef Justlce may from time to time make such amendments and .
N i addltlons to these Rules ‘as’ may be necessary and expedlent in -
L consultation wlth the Chamber Allotment Committee. _ ' ‘ ‘
ot ;
S -;~.:'; DT..M.:ti 2tl15 e ' 1 H'CQ;JIRT 0F jUDICATURE_',
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To

APPLICATION FORM FOR ALLOTMENT OF CHAMBER
TO THE SENIOR ADVOCATES/ADVOCATES IN THE
HIGH COURT OF JUDICATURE AT HYDERABAD.

The Registrar (Management), Affix a lateslt

High Court of Judicature at Hyderabad
‘For the State of Telangana and the
State of Andhra Pradesh.

10.

11.

12.

13.

. Full Name:- Mr./Ms./Mrs.

. Date of Enrolment in Bar Council & Enrolment No.:-

. Date of Designation as Senior Advocate:-

passport size
photograph
here

Advocate Code issued by the High Court:-

High Court Bar Association Membership No.:-

Number of years of continuous practice in
High Court with details -

Designated Advocate General/Former
Advocate General for the State(s) -

Physically challenged or otherwise deserving factor,
for consideration -

Office Address & Phone No.:-
Residential Address & Phone No.:-

If the applicant is claiming any priority for allotment,:-
Please specify o

Whether-father/ mother, son/sons, daughter/daughters,
husband/wife have made any application for allotment
of Chamber in the High Court, if so give particulars.

Whether applicant’s father/mother, son/sons, daughter/
daughters/husband /wife or himself has any chamber
in the High Court. If so, give particulars.



14. Whether applicant is a partner of a firm of Advocates
If so, whether any partner has applied for any chamber '
in High Court. If so, give particulars.

15.Whether the applicant has associated with him any
Advocate(s), if so, their names, residential address(s),
date of admission as members of High Court
Bar Association.

Whether the Associate has applied for Chamber in the
High Court, If so, give particulars.

16.Number of matters filed in the High Court during last 3 preceding
years:-

(Only main matters)

1st Preceding Year

Years No. of Matteis List of Matters

2nd Preceding Year

3rd Preceding Year

Date:-

(A)

(B)

€

TOTAL:

(Signature of the Applicant)
DECLARATION

I hereby declare that I am regularly practicing in High Court of
Judicature at Hyderabad and I am ordinary/life member of the High
Court Advocates’ Association and also otherwise eligible for
allotment of Chamber as per the ‘Allotment and Occupancy of
Lawyers Chambers Rules, 2015’ (as amended) and have bona fide
interest in getting a chamber in the High Court.

I undertake that the decision taken by the Allotment Committee on
my application would be final and binding upon me in view of the
‘Allotment and Occupancy of Lawyers Chambers Rules, 2015’ (as
amended).

1 hereby undertake to abide by all the provisions of the ‘Allotment

" and Occupancy of Lawyers Chambers Rules, 2015’ (as amended)

D)

Date:-

and as may be enforced from time to time.

I further declare that the particulars given above by me are true and
correct and nothing has been concealed therefrom.

(Signature of the Applicant)




